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[Mr. Speakerl
The nominations fw  t h ^  

mittees will be received in the Parlia
mentary Kbtice Office up to 12 Noon 
on the date mentioned fw  the p u p ^ .  
The elections, which will be co n d u c ^  
by means of the single transferable 
vote, wUl be held in the Deputy 
tary s Room (No, 21) in the ParU^ 
ment House between the hours 10^0 
A.M. and 1 P.M.

PREVENTIVE DETENTION (SECOND 
AMENDMENT) BILL

The Mlnlsler of Home Aflalrs and 
States (Br. Kaljn): I beg to move for 
leave to introduce a Bill further to 
amend the Preventive Detention Act. 
1950.

Mr, Speaker: Motion moved:
*‘T.iat leave be granted to intro

duce a Bill further to amend the
Preventive Detention Act. 1950.”
Dr. S. P. Mookerjee (CalcutU South

East): Sir. I rise to oppose the motion 
under rule 72 of the Rules of Proce
dure. In doing so. with your leave. 
1 shall make a very brief statement. 
It is not customary for any Member to 
oppose the motion asking for leave to 
introduce a Bill. But in view of the 
extraordinary nature of the Bill which 
is now sought to be introduced we 
deem it our duty to oppose it at this 
stage, as we shall oppose it at every 
stage later on.

I do not wish to make a long speech 
now, because I am not allow ^ to do 
so under the rules. But I shall very 
briefly state the reasons why we oppose 
the BDl from the very beginning. It 
has been admitted by all that the prin
ciple of detention without trial is in
consistent with and repugnant to the 
basic pxinciples of democracy. In 
fact, we have been trying to And out 
from the laws of various countries 
w^hether such an enactment exists in 
any democratic country, but we do not 
find it to be so. (Interruption), The 
bon. Minister of Finance will visit 
Russia next time and give us a flrst 
hand report, and we will await that 
report (Interrvption). In any case 
we are prepared to concede that an 
emergency may ariae, and special 
circumstances may require in the his
tory of any country, including ours, 
wlien iu d i a Bill has to be paiied into 
liiw. But the ixuestion U whether 
fuch conditions d6 exist in India today. 
And there our emphatic answer is 
that such conditicM do not «dft.

Some time must come when the coun« 
try  must be governed accordinie to the 
nUe of law, and this is the most pro-
Sitious time when Government should 

ave allowed the country to be govern
ed according to the ordinary laws of 
the land. If it is necessary to amend 
the existing penal laws for any special 
purposes, that matter might be con
sidered separately. But any Bill for 
the purpose of detaining persons with
out trial which is completely repugnant 
to democracy should not be proceeded 
with.

The last point which I would like to 
stress is that the manner in which the 
Act has been administered does no 
credit to Government. This will 
appear from the observations and 
judgments, not of politicians, but of 
Judges of High Courts and the Sup
reme Court, who have expressed their 
helplessness in dealing with matters 
where they felt obvious injustice was 
d > le and even where they had a sus
picion that Government was acting in 
a mala fide manner. For this reason 
and for other reasons which we will 
have the chance to place before the 
Ho’j s j  later on. wp oppose the motion 
at ihis stage of introduction.

Dr. Katju: Sir. I am really astonish
ed that my hon. friend—I do not know 
w'hether he has read the Bill which 
I have sought leave to introduce— 
has just risen to oopose the introduc
tion of the Bill, by opposing the motion 
made by me asking for leave to intro
duce the Bill. In the Constitution, 
the Constitution-framers reco^rnised 
the possibility of having such an Act on 
the Statute-Book, and have made de
tailed provisions about preventive 
detention. I do not want to enter 
into a controversy at this stage. If 
leave is granted, and the Bill comes 
up for consideration, I shall satisfy 
this House, irrespective of party can- 
siderations that the need exists and 
shall continue to exist for a consider
able time. It may be—I speak with 
great respect—that my hon. friend 
who has just risen to oppose leave, 
has been speaking, I do not know, for 
party considerations; it may be that 
he himself probably will always act 
within the law and therefore will 
never be exposed to the dangers of 
preventive detention. But there are 
others who are engaged in acUvitiea 
prejudicial to public safety. There 
are, for instance, people who still bold 
arms without a licence, and say that 
t h ^  will continue to hold arms without 
licence, unless and until something is 
done by way of a settlement with them. 
Is that consistent with the srevateiice 
of law here?
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I do not want, a t I said, to go into 
details. We have taken every aspect 
into consideration in moving or in 
preparing this Bill and bringing it 
before the House. I am only carrying 
out the undertaking which I gave on 
the last occasion. The Act was due 
to expire on the 31st of March—the 
old Act—and we could have then 
sought liberty from the House to ex
tend it for 12 or 18 or 24 months or 
any period. We thought it only fair 
and respectful to this House—newly 
elected House—that we should take 
the House into confidence and seek its 
consent in enacting it and therefore, 
the Act was only extended for six 
months. These six months will 
expire on the 30th of September. We 
are going out of our way to occupy 
the House in the month of July because 
we do not want to take any action on 
purely executive authority. The fairer 
thing will be for the House to have 
the Bill before it, to consider its 
provisions and then to give a consider
ed opinion on the merits of the Bill. 
If the House thinks they should not 
like to have any Bill at all, that the 
country is abso lutely safe and sound

and there is no danger either from 
without or from within and preventive 
detention is not likely to be of any 
effect, then let it say so. But I take 
objection to this—that it is something 
lawless. The Constitution provides 
for it. It is entered in List I and ia  
the Concurrent List. The Constitution 
says that it can be framed and what 
the Constitution recognises as such is 
something within the law of the land. 
1 do not want to take up any more 
time on this occasion.

Dr. N. B. Khare (Gwalior); 1 must 
say..............

Mr. Speaker: No, no. The hon. Mem
ber will resume his seat. He has no 
right to say anything now.

Mr. Speaker: The question is:
‘‘That leave be granted to intro

duce a Bill further to amend the
Preventive Detention Act, 1950.”

The House divided: Ayes, 279: Noes. 
84.

Division No. 7] [9-3« AJI.

AYES

Abduf SaiUr. Shri Bhoniie, Ma)or-Oeneral
A«hal Singh, St̂ lh Didari, Shri
Achint Bam, L&Ia Birbal Singh, Shri
Achutan, Shri Bogawat. Shri
Agarval. Prof. Borooah, Shrl
A«?arawal. Shrl H. L. Bow. Shrl P. C.
Airrawat. Shri M. L. Braiesbwar Prasad, Shri
Akarpuri, Sardar Brohmo-Chondhnry, Shri
Alagncan, Shri Buragohain, Shri
Altekur, Shri Chacko. Shri P. T.
Alva, Shrl Joachim Chandak, Shri
Arnrit Kaur, Bajknxnar] ChandraMkhar, Shrimail
Anthony, Shri Frank Charak, Shri
Asthana, Shri Chatterjee, Dr. Sndlranjan
Ayyangar, Shrl M. A. " Chaturvedl, Shri
Atad, Maulana ChaTda, Shri
Badan Singh, Ch. Chinaria, Shri
Balatnbramanlam, Shri Chondhri, Shri M. Shafl^
Banaal. Shri ~ Dabhi,>Shri
Barman, Shrl Damar, Shri
Barrow, Shri Daa, Dr. M. M.
Bampal.flhri ^ Daa, ShriB. K.
Basappa, Shri * Daa, Shri Bell Bam
BhakU Danhan, Shri l>aa, Shri K. K.
Bhandari, Shri Daa, Shri Bam Dhan
Bharatl, Shri Q. B.
BhargaTa, Pandit M. B. Dat,ShrtB,ir.
Bhatkar, Shri Daa,BhriK.T.
Bhawanjl, Shri DaiM.Shri
Bbeckha Bhal, Shri Deb, Shri B. 0.

D S h r l  K. N. 
D?Bhmukh. Shri 0. D. 
Deshmukh, Shrl E. O. 
Deshmnkh, Dr. P. S. 
DboUkia, Shri 
Dhvlekar, Shri 
Dfansiya, Shrl 
Dlgambar Singh. Shrl 
Dtibe,8hri Malcband 
Dabey. Shri R. O. 
Dwlvodl. Shri D. P. 
Ebaneter, Dr. 
SlayaperumAl. Shrl 
Fotedar, Pandit 
OadgU.Shri 
OandU, Shri M. BL 
Gandhi, Shri V. B.] 
OhoM, Shri 3. K. i  
Qhiih, Shri A.
Olri, Shri V. V.
Qopi Bam, Shri 
G<ninder Shri K. P. 
Oonnder, Shri K. S. 
GoTlQd Dai, Seth 
Ouba, Shri A. 0. 
Oupta, Shri Badihah 
Hari Mohan, Dr. 
Eada,Shrt 
HamMtShH
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I%fshUM, RhffI 
UtenuiMlix, ahri M. 
I r n ^  »hti K 
Ijywftnl. ShH C. R, 
JagJiTtu lUui.i^lirl 
JalB« 81ul A. P.
JWwftM, Shri 
Jmagde, Slirl 
JtMUit, Shil 
jAteT-vir. Slurl 
J»rmtfhri, 5hrtm«ti 
Jeiki^ 8hrt K. C.
JeAA. Siiri Nlraniftn 
Jeihaoi, 8hrt 
Jhm. Stiri Bli«rr»t 
Joahi, Shrt iethAlAl 
Jmhi, SUrt UimihMT 
Jmhi ^Shri U. IK

BhrinsAti SubUftdrm 
Ki^kjui, Sliri 
K*k, dhrtixiiti A. 
K%nmgo, :̂ bri 
KjLTtMkMr, Shri 

dlirt 
Sfiri 

KmHu. m . '
KAOMMKSturi 
iuuini, Slirt 
iLcxtiavttieasMr. Shrl 
Ktum, Bhii S. A.
KluKlluur. Shrl O. B. 
Kliocifiiieii, ^hriiiiAti 
Kbuda B«lDih, »hrt K. 
Kirolifcar. Bhri 
Koiay, Shri 
KrtOma Chaodfft, Jihrt 
Khshaamecberi, Shri T. T. 
KrUbmppft, Shri M. V. 
KuTWiK ̂  A- tf * 
Ulflhiim.8*
UliAQil,8itft 
A4IAjur, Fl0f*
UnsAm» Shri K, M.

Ck>wf»A.ShiiJ 
liAlv:}dAyft, Stiri 
MaLUb« atui 
Halhi, Sihri R. G.
MAllthte, 8«nUf 
MalATiFft, Shri K. D 
Mulllah, Shri U. 8.
Ifmhrim, Shri B. K. 
lUlvfya, Paodlt C. 3T. 
IfjOvlya. Shri Motilal 
IU ikUI, I>r. F. 
llMOodi, MauImia 
ItMOriya Din, Shri 
MACbew, Fnif. 
lia ita . i^ri A. U  
MshU, Shri Bafwuit SInhA 
Mthu. te n  B A.

Mtehrm, Shri Bfbh«(t 
Ml»hr%. Shri L. K.
MtehrA, Shri U>krtuth 
Iffohm. Shri If. P.
Klfthra. Shri S. N.
Ultra. PmmSII Ltni(&r̂ l 
mu%, Shri B. 2¥.

Shri S. P. 
Uof«rkm,Shri 
Horv, Shri K. U 
Muchftki Rom. Shri 
Muiljili u . Shri C. R. 
IfuMiftr, Olaol Q. St 
Mttthukrithiuin, Shri 
Xalr. .Hhri C. K, 
XanidhAri, Shti 
5»TiV4tmh*ii, Shr* C. R. 
XjwkAr. Shri P. S. 
4^«uiwm41uif. Shri 
Swimm, Shri 
X*thir»ni. Shri K. P. 
Xtrhm. Shri JawahtrUl 
NVhm. Shrinuti Uma 
5e«wt, Hhrl 
Nevatla, Shri 
NUaUnflipiM, Shri 
Pamwlal, Shti 
P«»l, Shri D. n .
PArikh, Shri S. O.
Pamuu*, Shri R. B. 
P«laslwr. Shri 
Patel. Shri B. K.
Pst«l, ShriiiMit Maalbfio 
Patrrt%Shri 
Patll. Bhati S4ih<!>b 
Pitil. Shri n. K.
Paul. Shri ShMikarftaiida 
Prabhakar Shri 5 . 
Praiad, Shri H. S.

Raman, Shri 
RAfhabirSaha!, Shri 
Raahublr Stngh, Ch, 
Raffhoramalah, Shri 
Raj Bahadur. Shri 
Ram Da«s, Shri 
Ram Saran, Prof.
Ram Subha« Singh. D .̂ 
Ranbfr SInffh, Ch 
RaM.Shrl 
Ranjit StiiKh, Shri 
Rao. Dfwan Ragbairendra 
Rao. Shri B. Shira 
Rao. Shri Se«haglri 
Raui. Shri BhoU 
Reddy. Shri H. S.
Roy. Dr. Satyaban 
Roy. Shri PaUram 
Rap Narain. Shri 
Sahaya. Shri Syanmandan 
Saha. Shri Bha«atel

Sahm Shri Rammhwrnr 
Sakhar«. Shri 
SamaDia, Shri S. C.
Saofcaxma, Shri 
Saokarapandian. Shri 
Sannah. Shri 
Salith Chandra. Shri 
Salyawadi. Dr.
Sen. Shri P. O.
Sen, Shrimatl Su^hama 
Scawal, Shri A. R.
^h4hnii«rax Klian. Hhrt 
Sham u, Pandit BatkrUhna 
Sliaruia. Pandit K. C.
«harma. Prof, D. C.
ShAnun. Shri K. K.
Sharma. Siiri II, C.
Sha«tri. Pandit A. R.
ShaUri, Shri H. N 
Shiv»mnia|ir»«, Shri 
Sbftbh* Ram. Shri 
Sklhan«n|ai*l^* 
ain«h. Shri B4bviiiath 
Mnith, Shri H. P.
Sln0\. Shri L. i .
SHiitli. Shri M. 3«,
SInirli. Shri T. 5 .
Stnha, Dr. S.
Sinha. Shri An^nidha 
Slnha, Sbri C. X. P.
Siaha, Shri Jhntan 
Slnha. Shri n .  P.
Stnha, Shri Satya Narayaa 
Slnha, Shri Satyendra NamyaD 
Snatak. Shri 
.SodlOa, Shri K. C.
Soroana. Shri N.
SoniAnl. Shri O. D. 
Subrahmanyam, Shri T.
Stiriya Prasluul. Shri 
owaroinadtuin. Shrimati Amm« 
Syed Ahmed. Shri 
Syed Mahn.ud, Dr.
Tandon. Shti 
Tek Cband, Sliri 
Telkikar. Shti 
Tewari. Sardar H. B. S. 
Thimmaiah^ Shri 
T honat. Shri 4.1C  
Tif ari. Shri V. N.
Thrari. Shri R. S.

.Tripathi. Shri K. P.
Tultidan. Shri 
Tyaui, Shri 
Ulkey, Shri '
Vptdhytj', Shri Sblv* D«| I 
Upadhyaya, Shri S. D. 
VaUhnav. Shri H. 0 .
Taliihya. Shri If. B.
Tanna, Shri B. B.
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▼utu.8M 

▼MyataAv, 8bri
i.Shri

Wv* UkhMtf. afertMH 
Tllfcw—
Vvca, BM  BadkaW

v i J . l t  
Wodww, Shrl 
U d l.C W .

Aetttln, SM  
AJit Stngb, Bbrl 
Amin, Dr.
Amjad Alt. Jonab 
BahAdur Blnidi« Bhii 
BaucrJ«*t‘, 8*u1 
Bmu. 8hrlK. K.
Diren I>iiU. Bhrl 
BuciaUVoUiah. Khri 
ChMtierkt, Bhrl N. c\ 
ChattpTjea, Bhrl Tui*luu 
ChAttopAdh7»ya. Blirt 
Ohowdbary, Bhrl C. R 
Chowdbury. Bbrl K, H. 
DanxMUran, Bhrl K. P. 
Dm, Bbri B. C.
Dm. Bhrl BAraooAdbAr 
DMaratba Deb, 8bri 
Deo. Shrl R. N. S 
DeoRAni. 8bi1 
DMbr*Anrl/*. Shri V, O. 
Gam Rhrl
OirObAri lUtci. Sbri 
•opalan, Shr. A. K 
OtirupAdaiiwainy, Hhri 
Hukftm Slugh. SUrl 
.Talpal Blneh. Shrl 

JalMoryt, Dr.

NOEir

JMWMit BaJ. Bhrl 
Jena» Bhrl Lakahmld 
iv jiU  PratbAd. Bhrl 
KAchliDirAr. Shrl 
KaidaI BlniEh, Shrl 
XeUppAn. Shrl 
KbAfi*. Dr. N. B 
KrltbDAffWAml, Dr.
LaI Bliigb, SATdAr 
ICAhAU. Shrl p. 
lUihi. Bhrl ChAltAo 
Menon, Shrl DAmodATA 
HlibrA. Pandit S. C. 
Miaalr, Shrl V.
Mookerlee, Dr. 8. P. 
Mak«rW, Shrl H. N. 
More. Shrl S. S. 
Hiinbwaniy, Shrl 
Miirthy. Shrl B. S. 
MuihAr. Shrl 
Naldu, Shrl N. B. 
KAmblar. Shrl 
XADAdaa, Shrl 
Nathanl, Shrl H. B. 
NcMinooy, Shri 
Pannoote, Shrl 
BAghAbAchAri, Bhrl 
RughATAlAh. Shri ,

UamnATATA:* Siogb, BAba 
BADdAmsD BliiDh. Shrl 
B ao, Dr. B aida 
Bao, Bhrl Oopaia 
Bao. Bhrl K . B.
Bao. Bhrl P. B  
Bao» Bhrl VlttAl 
Beddl, Bbrl BAinAOfaAadfA 
Beddy. Bbrl B n m n  
BidiAOg Ketahlng. 8tm 
8AbA, Shri MeghsAd 
Bh^b, BbrtmAtl KAmeleiidii MaU 
SbAknoUlA. BhrtmAll
BhArmA, Shri NAod Lai 
ShAsM. Shri B. D.
Bingh. Bhrl O. S.
Btngh, Shri B . 5 .
Boren, Bbri
BnbrahmaTiyam. Bhrl K. 
BniKlArAin. Dr. Unlta 
SvAinl. Shrl SlvamurtH 
BwM iy.BbfiN. B. M.
Trlvedl. Shri C. i!.
TallAthAras, Shri 
YAerAfwaml, Sbri 
VeUyulhAn. Bhri 
VeriDA, Shri BaihJI 

WAghmAre, Bhri

The motion was adopted 

Dr. Katju: I introduce the Bill.

CONSTITUTION (SECOND 
MENT) EILL

AMEND-

Shri II. N. Muksrjee (Calcutta North
East): Sir. yesterday I was making 
prefatory observations while com
mending my amendment which seeks 
to circulatc the Bill in order to elicit 
opinion thereon by the 1st day of 
November 1952. I feel that a consti
tutional amendment is a matter about 
which we should try to secure the 
maximum possible public opinion i;nd 
then decide in which way the Consti
tution ought to be amended. I feel 
that the heavens will not fall If there 
is some delay in flndtnff out how 
exactly we are going to delimit our 
constituencies for whatever elections

might ensue in the future. I know 
that there are certain orcvisions in 
the Constitution which require to be 
changed, because we do have ceor^us 
enumerations from time to time. The 
population of our country changes 
and therefore if there are orovisions in 
the Constitution which cannot r)ossi- 
biy be observed, in view of the change 
in the population structure of our 
country, then surely certain altrrn- 
tions are called for. I do not there
fore object to the amendment as such 
but I do object and very strongly 
object to the manner in xrhl'ih the 
amendment has been sought to be 
made, and the kind of thing which is 
now intended to be done by means of 
this amendment.




